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2. That in the present matter, an issue regarding the illegal 

settlement in Sarjupurba colony at downstream of Ranighat 

on the flood plain of River Ganga in Kanpur, Uttar Pradesh 

has been raised. As a result of the illegal construction and 

encroachment by settlement in that colony, garbage, polythene and 

sewage is being directly discharged in river Ganga. 

 

3. That the Hon’ble Tribunal vide order dated 04.12.2023 impleaded the 

Urban Development Department, State of U.P. as Respondent no. 8 

and directed the department to file an action taken report. The 

relevant part of the order is stated below: 

“…10. Let notice be issued to the above respondents for taking 

appropriate action in respect of the grievance raised in the 

original application and filing the action taken report before 

the Tribunal.  

11. Let the action taken report be filed on or before the next 

date of hearing…” 

 

4. That the Deponent department has received the report of the actions 

taken from the Kanpur Nagar Nigam in compliance of the directions 
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issued by the Hon’ble Tribunal for the treatment of liquid waste and 

solid waste. 

A copy of the report submitted by the Kanpur Nagar Nigam is 

annexed herewith and marked as ANNEXURE-1. 

 

LIQUID WASTE MANAGEMENT 

5. That in District Kanpur, there are total 30 drains out of which 14 are 

untapped and 1 is the storm water drain. Out of the 14 untapped 

drains, 9 drains are discharged in the River Ganga. 

 

6. That as per letter dated 16.09.2025 received by the Deponent 

department from the Kanpur Nagar Nigam, it is submitted that  the 

Engineering Division-4, Nagar Nigam, Kanpur, in compliance with 

the orders passed by the Hon’ble Tribunal in the present matter, has 

completed the construction of an RCC drain of: 

i. 45.0 meters length at Rameshwar Ghat; further,  

ii. RCC drain have been constructed from Barighat to Ranighat 

over a length of 107.00 meters and; 

iii. From Ranighat to Mishran Ghat (near Barighat) over the 

remaining length of 16.00 meters. 
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7. That, with respect to the treatment of untreated liquid waste 

presently being discharged directly into River Ganga, it is most 

respectfully submitted that the 09 drains discharging into the said 

river, having a cumulative flow of approximately 12.29 MLD, are 

proposed to be tapped, and the sewage so intercepted shall be 

conveyed for treatment, through the SPS and CSPS, to the existing 

and operational 130 MLD STP and 43 MLD STPs in Kanpur.  

 

8. That it is most respectfully submitted that the National Mission for 

Clean Ganga (NMCG) has granted approval vide letter dated 

02.05.2025 for the interception and diversion of the aforesaid 09 

drains, along with the construction of 06 Sewage Pumping Stations 

(SPS), which shall thereafter be connected to the Common Sewage 

Pumping Station (CSPS) for conveyance to the aforementioned 

existing STPs for treatment. 

A copy of the approval dated 02.05.2025 by the NMCG is annexed 

herewith and marked as ANNEXURE-2. 

 

9. That for the execution of the above- mentioned works, the work order 

has been issued to M/s Technocraft Ventures Ltd., New Delhi. As per 
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the terms of the contract, the date of commencement of work is 

09.01.2026 and the stipulated date of completion is 

08.07.2027 (including 15 days trial run). 

A copy of the work order is annexed herewith and marked as 

ANNEXURE-3. 

 

10. That, at present, the work of design/ drawing of the detailed 

construction plan is being carried out by IIT, Delhi. Subsequently, the 

civil works of the same will be initiated. 

A copy of the agreement with IIT, Delhi is annexed herewith and 

marked as ANNEXURE-4. 

 

11. That it is most humbly submitted that upon completion of the 

proposed works, the remaining 14 untapped drains (09 drains being 

discharged in River Ganga) in Kanpur Nagar shall stand fully tapped 

and no untreated sewage shall be discharged in river Ganga. 

 

12. That furthermore, as a temporary measure, bioremediation and the 

de-siltation of the said drains is being carried out the Nagar Nigam 

regularly. 
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A copy of the analysis report from bio-remediation is annexed 

herewith and marked as ANNEXURE-5. 

 

SOLID WASTE MANAGEMENT 

13. That the total solid waste generated near the river Ganga ghats and 

Surajpurba Colony (Ward no. 13) is approximately 116.1 TPD.   

 

14. That to ensure that no solid waste is discharged into the drains 

leading to river Ganga, the Nagar Nigam has authorized a private 

agency “Dikshank Sanstha”, since August, 2022; to carry out door-to-

door collection on a daily basis and transfer the same to the 1500 TPD 

Municipal Solid Waste Processing Plant maintained and operated by 

the Kanpur Nagar Nigam. 

A copy of the work order issued to Dikshank Sanstha is annexed 

herewith and marked as ANNEXURE-6. 

 

15. That as per the report dated 06.04.2026 received from the private 

agency for the past 3 months (January, 26 to March, 26), Door-to-

door collection is being carried out 2,289 households out of 2,600 

households. In locations where waste cannot be collected through 
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collection vehicles, alternative arrangements have been made, and 

waste is being collected through wheelbarrows and rickshaw trolleys 

A copy of the report dated 06.04.2026 is annexed herewith and 

marked as ANNEXURE-7. 

A copy of the photographs of the door-to-door collection being 

carried out is annexed herewith and marked as ANNEXURE-8. 

 

16. That it is humbly submitted that with regards to the remaining 

households refraining from handing over waste to the collection 

vehicles in order to avoid payment of the prescribed monthly user 

charges, the details of such establishments are being identified, and 

continuous public awareness is being undertaken with the assistance 

of officials of the Municipal Corporation, Kanpur, Dikshank Sanstha, 

and public representatives. 

 

17. That it is humbly submitted that door-to-door waste collection is 

being carried out smoothly on a daily basis at the aforesaid ghats by 

the designated agency. The drains at Barighat and other ghats are 

being cleaned on a regular basis. In the event of any accumulation of 

waste or unsanitary conditions at the constructed ghats, the same are 
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